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.g .. radar radio track r t  . ad pted f r 

their migr i n and mo itoring etc. 

ti that rr!mote en ing techni-

que lik aerial photogr.1phy, V, LLL 

V, hermal mapping and radar etc. have 

r at otential for th d t tion of birds in 

fli ·ht r 0t ground, rn nit ring of airport 

•ironment for habitat m, nipulation mca-
ur it is re ommcmLd that u  h tudie 
bt. taken up with the a i")ram:e of Depart-
m n1 of pace. 

(11) Th entre h ving rnjthology unit 
b iven financial a j ·tam· for sludie on 

bird. ecially on tho ·e which can be u ed 
' predator of in e t pe ·t of crop . The 'e 

ird could be of immen e ben fit in pe t 
~ n gement y tern. 

( c Ne ary action to implement these 
r ommendc tion i. b ing taken by the 

ncie cerned. 

1471. 

b i g ·ood cted by v; r·ous 
i to AI Bocin 707 A ~ a h 

HRT AM HAJ H . PATEL: 

HRl RAM "It G H YADAV: 

Will the Mini ·tcr of ":'OURISM AND 
IV L AVIATION he pleased to late: 

(a) whether veriou enquirie are e ~ 

c nducte 1 by variou. tigrn ie. for the Air 
Jndia Boeing 707 flying in from ingapore 

via, Maura. which crashed on landrng al 
Bo hay Airp rt on 22/23 J e, 1982; 

(b) if " , the det, ii of ach of the en-
q uirie ; 

( c) the detail of pr ~ a  reports and 

findings e e ~ 

(d) th number ind detail of person 
an tatf or Air India :ind other d i  d and 
injured· 

f the ·1c ident; 

( f) vh re re"pon\ible for the aid ac-
d ll ·n t : a 'rJ 

g) thr> action taken or propo. ed to be 
ta , t -crlucc-s1_h ··uen ? 

M N 

P. HAR-
nc-

cident th DG , s usual, appointed an. 

In pector of Accident under rul 71 of th . 
Aij: r ft Rule , 1937. Subrequently, how-
v  r  a our . inquiry e~ ded y u ti e 
P. B. Sa want of the H mbay 'igh ourt 

has been appointed to inve ti ate into the 
ac ident. Ji view of thi , it would not be 
appropriate to di , los d ttiil of the rep rt 

of the In ector of A~ e  

(d) 17 perso .c; (-'rew m mber, 2 .,l ft 

member· of Air India .. md 1 pa eng 1 

were killed and 25 person ( 6 crew I t ft 
member of Air India a H.l 19 pas eng r > 
were injured requiring ho pitali ation. 

( e) and (f). he r port of the ourt of 

Inquiry i awaited. 

(g) Appropriate ction as neces ary will 
be taken on receipt of tbe report of the 
Court of Inquiry. 

Perm· ·on to Hindustan Lcnr to retai 
Higher percents e of foreign &bare holtlin 

1472. SHRI SATYA SADHAN CHAK-

RABORTY: Will the Mini ter of Fl -

ANCE be plea d to ~ a e  

(a) the reason why Government ar aJ-

lowimg Hindu tan L ver to retain 51 per 

cent foreign shareholding c.!e pite the F RA 
ommiU e's rejection of ~ reque t for the 

me earlier; 

(b) whether th its is going !o be a pre-
cedent for the future; and 

( c) if not, how? 

TH MINIST R OF Fl ANCE (SHR 
PRANAB MUKH ) ~ (a) f') ) .. 

The representation from M/ . Hindustan 
Lever Ltd. for retention 0f 51 per cent 

f reign shareholding wa · on idered y 

the F RA Committee which af er takiin 
into account various a"'pcct of the matter, 
uch as the company's xceptional e ~ 

mance in export and increa e in it turn-
o  r in A ~  1 industric. an in s r 1i -
ticated technology recommended the ro-
~a  It ha been deci ;... to allow the com-

pany to retain 5 r  c nt n n-re: ~  

equity provided the company fully me s 
the FERA guideline. in a ye r. The e.ci-

'ion has b en t , ken in term of the FERA 

)'uidelin a  d ther ha been no d vi tion 

from th guidelines. 




